
IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Thursday, the 2nd day of  July, 2020  

Crl.M.P.No.7761/2020
in

Crime Branch CID, Metro (Chennai) North Zone, Cr.No.Not Known/2020

1. E. Rajaram
2. E. Rajarathinam ..Petitioners/Accused

                       Vs

State by:
1. The  Inspector of Police, 
Central Crime Branch CID,
Metro (Chennai) North Zone, 
No.24, Pantheon Road, 
Egmore, Chennai – 600 008.

2. The Superintendent of Police,
Crime Branch CID,
North Zone, 
No.24, Pantheon Road, 
Egmore, Chennai – 600 008.               ..Respondents/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s. G.V. Sridharan, Vijayalakshmi Sridharan, R. Karthikeyan and P. Kannan, Counsel for the 

petitioners and the CPP, this court delivered the following:

    ORDER

1.  The  petitioners,  who apprehend arrest  by  the  Respondent  Police  for  the  offences 

punishable under Section 406, 420, 506(ii) of IPC in Crime No.Not Known/2020 on the file of 

the respondent police, seeks Anticipatory bail.

2.  The petitioners’ counsel and CPP were heard through Video Conference.

3.  Learned counsel for the petitioners submits that the petitioners are only mediators. 

They apprehend arrest at the hands of respondent police and prays for granting  anticipatory 

bail.



4.  On the other hand, learned CPP submits that there was a direction by Hon'ble High 

Court to register and investigate the case.  The case is yet to be registered.  The role of the  

petitioners has to be ascertained.  Meanwhile,  granting of  anticipatory bail  may hamper the 

investigation and seriously objects granting anticipatory bail. 

5. Considering the fact that the matter is already under the Direction of the Hon'ble 

High Court  to the Investigating Officer to register and investigate the case.  At this juncture,  

granting  of  anticipatory  bail  to  the  petitioners  by  this  Court  may  cause  hindrance  to 

investigation and thus, this court is not inclined to grant anticipatory bail to the petitioners.

6. Hence, this petition is dismissed. 

Delivered by me today

    
   Sd/-R.Selvakumar

                  Principal Sessions Judge.

vv



 IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Thursday, the 2nd day of  July, 2020  

Crl.M.P.No.7785/2020
in

K-1, Sembium P.S. Cr.No.615/2020

Panneer Selvam @ Polu ..Petitioner/Accused
                       Vs

State by:
The  Inspector of Police, 
K-1, Sembium Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s.  J.  Jayavenkatraman,  Counsel  for  the  petitioner and the  CPP,   this  court  delivered the 

following:

    ORDER

1. The petitioner, who was arrested on  13.06.2020  for the offences punishable under 

Sections 399 of IPC and in Crime No.615/2020 on the file of the respondent police, seeks bail.

2.  The petitioner’s counsel and CPP were heard through Video Conference.

3.   According to the petitioner’s  counsel,  the petitioner is  innocent and he has been 

falsely  implicated  in  this  case.  Co-accused  were  already  granted  bail  by  this  court.  The 

petitioner is  in custody from 13.6.2020  and prays for bail.

4.   According to learned CPP, this  petitioner is  having one previous case.  However, 

according to her, co-accused were already granted bail. 

5.  It is a case of 399 IPC.  Co-accused were already granted bail. The petitioner is in  

custody for more than 15 days. Considering the above aspects and the duration of custody, this 

court is inclined to grant bail.

6.  Accordingly, the petitioner is ordered to be released on bail on his executing a own 

bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent of the 

concerned prison, in which the petitioner has been confined, on his release



(a) the  petitioner  shall  execute  two  sureties  for  a  sum  of  Rs.10,000/  (Rupees  Ten 

thousand only) each, before the concerned Trial Court within one week of regular functioning 

of the Courts.

(b) the petitioner shall not tamper with evidence or witness either during investigation or 

trial.

(c) the petitioner shall not abscond either during investigation or trial.

(d) On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 
entitled to take appropriate action against the petitioner in accordance  with law as if the 
conditions  have  been  imposed  and  the  petitioner  released  on  bail  by  the  learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji Vs. 
State of Kerala [(2005) AIR SCW 5560]. 

(e) If the petitioner thereafter absconds, a fresh FIR can be registered under Section 229-

A IPC.

Delivered by me today

     Sd/-R.Selvakumar  
   Principal Sessions Judge

Copy to :

Superintendent, Sub-Jail, Saidapet, Chennai.

vv



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Thursday, the 2nd day of  July, 2020  

Crl.M.P.No.7794/2020
in

K-9, Thiru. Vi. Ka. Nagar P.S. Cr.No.559/2020

S. Ajithkumar ..Petitioner/Accused
                       Vs

State by:
The  Inspector of Police, 
K-9, Thiru. Vi. Ka. Nagar Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s. K. Madhan Kumar, M. Selvakumar, T. Parthiban, A. Nareshbabu and S.Y.Syed Parvez, 

Counsel for the petitioner and the CPP,  this court delivered the following:

    ORDER
1. The petitioner, who was arrested on  28.06.2020  for the offences punishable under 

Sections  341,  294(b),  397,  506(ii)  of  IPC  and in  Crime  No.559/2020  on  the  file  of  the 

respondent police, seeks bail.

2.  The petitioner’s counsel and CPP were heard through Video Conference.

3.  According to the petitioner’s counsel, the petitioner is  innocent and he has been 

falsely implicated in this case.  He is in custody from 28.6.2020 and prays for bail.

4.  According to learned CPP, this petitioner along with other accused robbed Rs.400/- 

from  the defacto complainant at knife point. She objects the grant of bail stating that this 

petitioner is having two previous cases and the arrest of the petitioner is very recent. 

5.  Considering the antecedents of the petitioner and short duration of custody, this court 

is not inclined to grant bail to the petitioner at present. 

6. Hence, this petition is dismissed.

Delivered by me today

    Sd/-R.Selvakumar  
   Principal Sessions Judge

vv



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Thursday, the 2nd day of  July, 2020  

Crl.M.P.No.7795/2020
in

K-9, Thiru. Vi. Ka. Nagar P.S. Cr.No.559/2020

Johnson ..Petitioner/Accused
                       Vs

State by:
The  Inspector of Police, 
K-9, Thiru. Vi. Ka. Nagar Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s.  K.  Madhan  Kumar,  M.  Selvakumar,  T.  Parthiban,  A.  Naresh  and  S.Y.Syed  Parvez, 

Counsel for the petitioner and the CPP,  this court delivered the following:

    ORDER
1. The petitioner, who was arrested on  28.06.2020  for the offences punishable under 

Sections  341,  294(b),  397,  506(ii)  of  IPC  and in  Crime  No.559/2020  on  the  file  of  the 

respondent police, seeks bail.

2.  The petitioner’s counsel and CPP were heard through Video Conference.

3.  According to the petitioner’s counsel, the petitioner is  innocent and he has been 

falsely implicated in this case.  He is in custody from 28.6.2020 and prays for bail.

4.  According to learned CPP, this petitioner along with other accused robbed Rs.400/- 

from  the defacto complainant at knife point. She objects the grant of bail stating that this 

petitioner is having two previous cases and the arrest of the petitioner is very recent. 

5.  Considering the antecedents of the petitioner and short duration of custody, this court 

is not inclined to grant bail to the petitioner at present. 

6. Hence, this petition is dismissed.

Delivered by me today

   Sd/-R.Selvakumar  
   Principal Sessions Judge

vv



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Thursday, the 2nd day of  July, 2020  

Crl.M.P.No.7796/2020
in

E-3, Teynampet P.S. Cr.No.343/2020

1. Ajith @ Ajithkumar
2. Surya Ananth ..Petitioners/Accused

                       Vs
State by:
The  Inspector of Police, 
E-3, Teynampet Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s.  R.  Parthiban  and  R.  Rajadurai,  Counsel  for  the  petitioners  and  the  CPP,   this  court 

delivered the following:

    ORDER
1. The petitioners, who were arrested on 29.05.2020 for the offences punishable under 

Sections 294(b), 323, 324, 341, 307, 506(ii) of IPC and in Crime No.343/2020 on the file of the 

respondent police, seeks bail.

2.  The petitioners’ counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioners, this is the second bail application of 

the petitioners. Co-accused were already granted bail.  Injured has been discharged from the 

hospital.  The petitioners are in custody for more than a month and prays for granting bail. 

4.  According to learned CPP, wordy quarrel arose between the parties during fetching 

water. She further submits that the 1st petitioner is having 4 previous cases and the 2nd petitioner 

is having two previous cases. However, according to her, injured has been discharged from the 

hospital and that co-accused were granted bail. 

5.  The petitioners are in custody  for more than a month.  Injured has been discharged 

from the hospital and co-accused were already granted bail. Considering the above aspects and 

the duration of custody, this court is  inclined to grant bail.



6.  Accordingly, the petitioners are ordered to be released on bail on their  executing a 

own bond for a sum of Rs.10,000/- (Rupees ten thousand only) each, before the Superintendent 

of the concerned prison, in which the petitioners have  been confined, on their  release

(a) the  petitioners  shall  execute  two  sureties  for  a  sum of  Rs.10,000/-  (Rupees  Ten 

thousand only) each, before the concerned Magistrate/Trial Court within one week of regular 

functioning of the Courts.

(b) the petitioners shall not tamper with evidence or witness either during investigation 

or trial.

(c) the petitioners shall not abscond either during investigation or trial.

(d) On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 
entitled to take appropriate action against the petitioners in accordance  with law as if the 
conditions  have  been  imposed  and  the  petitioners  released  on  bail  by  the  learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji Vs. 
State of Kerala [(2005) AIR SCW 5560]. 

(e) If the petitioners thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

Delivered by me today

   Sd/-R.Selvakumar  
   Principal Sessions Judge

Copy to :

Superintendent, Central Prison, Puzhal, Chennai.

vv



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Thursday, the 2nd day of  July, 2020  

Crl.M.P.No.7797/2020
in

K-4, Anna Nagar P.S. Cr.No.378/2020

Joseph ..Petitioner/Accused
                       Vs

State by:
The  Inspector of Police, 
K-4, Anna Nagar Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s. T. Padmanabhan, R.S. Vijayaprasad, M. Govindarajan, T.R. Nagenthiran, U.Krishnasamy 

and T.Selvam, Counsel for the petitioner and the CPP,  this court delivered the following:

    ORDER

1. The petitioner, who was arrested on  20.04.2020  for the offences punishable under 

Sections  147, 148, 294(b), 332, 324, 307, 506(ii) of IPC  & Section 3(1) of the Tamil Nadu 

Prevention  of  Damage  to  Public  Property  Act in  Crime  No.378/2020  on  the  file  of  the 

respondent police, seeks bail.

2.  The petitioner’s counsel and CPP were heard through Video Conference.

3.  According to the petitioner’s counsel, the petitioner is  innocent and he has been 

falsely implicated in this case.  He is in custody from 20.4.2020  and prays for bail.

4.   On  the  other  hand,  learned  CPP seriously  objects  granting  bail  stating  that  this 

petitioner is main accused . This petitioner and others obstructed the decent burial of doctor's 

body who died due to COVID-19 and caused damages to  the  public property.  She further 

submits that the bail applications moved by other accused before this court were dismissed and 

the bail applications moved by them before the Hon'ble High Court also dismissed and they 

were not yet granted bail by the Hon'ble High Court. She further submits that this petitioner is 

having 4 previous cases. 



5. Considering the fact that the other accused were refused bail by Hon'ble High Court,  

antecedents of the petitioner and nature of offence, this court is not inclined to grant bail to the 

petitioner at present. 

6. Hence, this petition is dismissed.

Delivered by me today

     Sd/-R.Selvakumar  
   Principal Sessions Judge

vv



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Thursday, the 2nd day of  July, 2020  

Crl.M.P.No.7798/2020
in

W-13, A.W.P.S. Cr.No.Not Known/2020

1. G.Md.Jahangir Basha
2. G. Liyakath Banu ..Petitioners/Accused

                       Vs
State by:
The  Inspector of Police, 
W-13, All Women Police Station,
Tondiarpet,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

CPP,  and  no  representation  having  been  made  for  the  petitioners  by  their  counsel 

M/s. A. Thirumaran and E. Ashok Kumar,   this court delivered the following:

    ORDER

1. The petitioners, who were apprehend arrest by the Respondent Police for the offences 

punishable under Section 498A, 323 and 506(i) of IPC in Crime No.Not Known/2020 on the 

file of the respondent police, seeks Anticipatory bail.

2.  No representation for the petitioners. The  CPP was heard through Video Conference.

3.  Learned CPP submits that the matter has been settled between the parties by way of 

compromise.  A letter was given by the complainant to the Inspector of Police not pressing the 

complaint. Learned CPP  also forwarded the same to me through Whatsapp. 

4. Considering the same it appears that the apprehension of arrest is groundless. Hence, 

this petition is dismissed as unnecessary.

Delivered by me today

     Sd/-R.Selvakumar  
      Principal Sessions Judge.

vv



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Thursday, the 2nd day of  July, 2020  

Crl.M.P.No.7799/2020
in

H-6, R.K. Nagar P.S. Cr.No.30/2020

Sathish @ Karimedu Sathish ..Petitioner/Accused
                       Vs

State by:
The  Inspector of Police, 
H-6, R.K. Nagar Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s. V. Karthick, Counsel for the petitioner and the CPP,  this court delivered the following:

    ORDER

1. The petitioner, who was apprehend arrest by the Respondent Police for the offences 

punishable under Section 341, 294(b), 324, 506(ii) of IPC in Crime No.30/2020 on the file of 

the respondent police, seeks Anticipatory bail.

2.  The petitioner’s counsel and CPP were heard through Video Conference.

3.  Learned counsel for the petitioner submits that the petitioner is  innocent. Victim 

sustained simple injury and he has been treated as out-patient. Co-accused was arrested and 

subsequently granted bail.   Hence, prays for granting anticipatory bail.

4.  According to learned CPP, this petitioner is having 4 previous cases. However, she 

submits that victim sustained simple injury and he has been treated as out-patient. 

5.  Injured has been treated as out-patient.  Co-accused was granted bail.  Occurrence 

took place on 12.1.2020. Except 506(ii) IPC other offences are  bailable. Considering all the 

above aspects, this court is inclined to grant anticipatory bail to the petitioner.

6.   Accordingly, the petitioner is ordered to be released on bail in the event of arrest or 

on  his  appearance,  within  one  week  of  regular  functioning  of  Courts,  before  the  XV 

Metropolitan Magistrate, Chennai on condition that the petitioner shall execute a bond for a 

sum of Rs.10,000/- (Rupees Ten Thousand only) with two sureties each for a like sum to the 



satisfaction  of  the  respondent  police  or  the  police  officer  who  intends  to  arrest  or  to  the 

satisfaction of the learned Magistrate concerned and on further condition that

[a] the  petitioner  and  the  sureties  shall  affix  their  photographs  and  Left  Thumb 

impression in the surety bond and the Magistrate/Trial Judge may obtain a copy of their Aadhar 

card or Bank Pass book to ensure their identity.

[b] the petitioner shall not tamper with evidence or witness either during investigation 

or trial.

[c] the petitioner shall not abscond either during investigation or trial.

[d] On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 

entitled to take appropriate action against the petitioner in accordance with law as if the 

conditions  have  been  imposed  and  the  petitioner  released  on  bail  by  the  learned 

Magistrate/Trial Court himself as laid down by the Supreme Court in P.K. Shaji Vs. State of 

Kerala [(2005) AIR SCW 5560].

[e] If the petitioner thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

Delivered by me today

    
       Sd/-R.Selvakumar

                  Principal Sessions Judge.

Copy to :

XV Metropolitan Magistrate, Chennai.

vv



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Thursday, the 2nd day of  July, 2020  

Crl.M.P.No.7800/2020
in

Crl.M.P.No.6855/2020
in

K-2, Ayanavaram P.S. Cr.No.66/2020

Babu ..Petitioner/Accused
                       Vs

State by:
The  Inspector of Police, 
K-2, Ayanavaram Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s. S.Prabudoss, Counsel for the petitioner and the CPP,  this court delivered the following:

    ORDER

1. The petitioner seeks relaxation of the bail condition imposed by this court in  Crl.M.P. 

No.6855/2020 dt: 23.03.2020.

2.  The petitioner’s counsel and CPP were heard through Video Conference.

3. Learned counsel for the petitioner submits that this petitioner was granted bail by this 

court in Crl.M.P.No. 6855/2020 dated 23.3.2020 with certain conditions. One of the condition 

is that the petitioner shall report before the respondent police daily at 10.30 a.m. until further 

orders. The petitioner complied the said condition regularly from 30.3.2020 to till date. Now, 

due to lock down, he find it difficult in complying the condition. Hence, he prays to relax the 

condition. 

4.  According to learned CPP, the petitioner is regularly complying the condition from 

30.3.2020 to till date. 

5. Considering the submission made by CPP, this court is inclined to relax the condition 

totally. 



6. Petition is allowed. The condition imposed on the petitioner in Crl.M.P.No.6855/2020 

dated 23.3.2020 is totally relaxed. 

       Delivered by me today.

  Sd/-R.Selvakumar  
   Principal Sessions Judge

Copy to

The Inspector of Police, K-2 Ayanavaram Police Station.

vv


